
... I Ditto

... I Ditto

... I Ditto

.., I Ditto

2271 Violation of condition of remission of IShall not arrest 1 Summons
punishment. I without war-

rant.

2281 Intentional insult or interruption to a IDitto
public servant -sitting in any stage
of ajudicial proceeding.

... I Ditto

...I Ditto Ditto

",-\

Transportation for life, or im-
prisonment of either descrip-
tion for 10years, and fine,

... I Bailable ...IImprisonment of either de-
scription for one year, or
fine, or-both.

... I Not bailable ITransportation for life, and
fine and rigorous imprison-
ment for 3 years before
transportation.

... I Punishment of original sen-
tence, or if part of the
punishment has been under-
gone, the residue.

... IDitto

", I Ditto

... I Bailable ... ISimple imprisonment for 6
months, or fine of 1,000
rupees, or both.

jI

Ditto. 0<>
~

Ditto.
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_0.
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00
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If the person is sentenced to trans- I Ditto
portation for life, or to transporta-
tion, penal servitude, or imprison-
ment for 10 years or upwards.

If under sentence of death. I Ditto

225J Escape, or attempt to escape, from IDitto
custody for failing to furnish secu-
rity for good behaviour.

. 2261Unlawfulreturn fromtransportation.IDitto

Magistrate of
the 1st or
2nd class.

a

Co,urt of ses-!
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SlOn. t::::
z
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By the Court I

t"f

by which '"d

the original 0
offence was a.
triable. t9

t:1
Court in q

which the I'"
offence is
committed, .
subject to
the provi-
sions con-
tRined in
Chapter
XXXII of
this Code.
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CHAPTER XI.-FALSE EVIDENCE AND OFFENCES AGAINST PUBLIC JUSTICE.-(Continued.)

CHAPTER XII.-OFFENCES RELATING TO COIN AND GOVERNMENT STAMPS.

t

Counterfeiting or performing any part
I

May arrest IWarrant

of the processofcounterfeiting Coin. ~~ut war-
I

232 ICounterfeiting or performing any part
of the process of counterfeiting the
Queen's Coin.,

Making, lIUJing,or sellinginstrument
for the purpose' of counterfeiting
Coin.

... I Imprisonment of either de-
!

Court of Ses-
scription for 3 years, and fine. sion or Ma-

gistrate of
- the 1st class.

231 ... I Not bailable IImprisonment of either de-
I

CourtofSes-
scription for 7 years, and fine. sion.

\'

~33

... I Imprisonment of either de- IDitto.
scription for 10 years, and
fine.
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1 2

\

3 4 5 6 7

Whether a war-
Whether the Po- rant or a sum-

.:1 OFFENCE.

lioo m'Y 00'00' I

mons shall ordi- Whether bail- Punishment under the Indian

I Byw"""",

oS without war- narily issue in able or not. Penal Code. triable.
'i3 rant or not. the first in-
'" stance.rn.

229 Personation of a juror or assessor ... Shall 'not ar- Summons ... Bailable ,.. Imprisonment of either de- Magistrate of
rest without scription for 2 years, or fine, 1st class.
warrant. or both.

Ditto ... Ditto ... Ditto

Ditto ... Ditto ... Ditto
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234 I Making, buying, or selling instrument IDitto

. for the purpose o( counterfeiting
the Queen's Coin.

235 Possession of instrument or material IDitto
for the purpose of using the same
for counterfeiting Coin.

If Queen's Coin ... ... I Ditto

I
236 IAbetting in India the counterfeiting IDitto

out of British India of Coin.

...1 Ditto

... , Ditto

... I Ditto

...I Ditto

...I Ditto

...I Ditto

... I Ditto

... I Ditto

...I Ditto

'f'

... I Imprisonment of either de-
I

Court of Ses-
scription for 7 years, and fine. sion.,\

...I Imprisonment of either de-
I

Court of Ses-
scription for 3 years, and fine. sion or Ma-

gistrate of
the 1st class.

... I Imprisonment of either de-
I

CourtofSes-
scription for 10 years, and fine. sion.

... I The punishment provided for IDitto.
abetting the counterfeiting of

suchcoin withinBritish India. I

... I Imprisonment of either de-
I

Court of Ses-
scription for 3 years, and fine. sion or Ma-

gistrate of
the 1stclass.

... I Transportation for life, or im-
!

Court of Ses-
prisonment of either descrip- sion.
tion for 10 years, and fine.

'" I Imprisonment of either de-
!

Court of Ses-
scription for 5 years, and fine. sion or Ma-

gistrate of
the 1st class.
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237 IImport or export of counterfeit Coin IDitto ... IDitto ...IDitto

I knowing the same to be counterfeit.

I . I

"
238. Import or export of counterfeits of IDitto ...IDitto ...IDitto

the Queen's Coin, knowing the same,
to be counterfeit. ..

0:>

239 IHaving any. counterfeit Coin known IDitto OIl IDitto
. to be such when it came into pos-

session, ad delivering, .&c., the
same to any person.



CHAPTER XII-OFFENCES RELATING TO COIN AND GOVERNMENT STAMPS.-(Continued.)

1 2

.:
.S
~OJ
rn

OFFENCE.

1:1

Whether the Po-
lice may arrest
without war-
rant or not.

4

Whether a war-
rant or a sum-
mons shall ordi-
narily issue in
the first in-
stance.

240 I The same with respect to the Queen's
I

May -arrest IWarrant
Coin. without war-

rant.

241 Knowingly delivering to another any IDitto
counterfeit Coin as genuine which
when first possessed the deliverer
did not know to be counterfeit.

242 I Possession of counterfeit Coin by a

I

Ditto

person who knew it to be counter- \ "'
feit when he became ,possessed ' \
thereof.

243 IPossession of Queen's Coin by a per- IDitto
son wh.. knew it to be counterfeit

I when he became possessedthereof.

244 I Persons employed in a Mint causing IDitto
Coin to be of a different weight or
composition from that fixed by law.

Whether bail-
able or not.

5 6

Punishment under the Indian
Penal Code.

"'
1

Not bailable
I

Imprisonment of either de.
, scription for 10 years and fine.

... I Ditto ...I Ditto

... I Ditto ... I Ditto

...I Ditto ... I Ditto

... I Ditto ... I Ditto

7

By what Court
triable.

Court of Ses-
sion, or Ma-
gistrate of
the 1st class.

Magistrate of
the 1st or
2nd class.

I

...I Imprisonment of either de.
scription for 2 years, or fine of
ten times the value of the
coin counterfeited, or both.

... I Imprisonment of either de-
!

Court ofSes-
scription for 3 years and fine. s.ion or Ma-

gistrate of
the 1st class.

... I Imprisonment of either de. IDitto.
scription for 7 years and fine.

... I Ditto ... .. ... I Court of Ses-
sion.

. ,~
I

...

~!fj

I

..,..
I:;:>
0)

OJ
c::
"tJ
~
t;j
~
t;j

<:':)
0
c:
z
<:':)>-f
t'"

~
<:':)
>-3
[JJ

,...,
~

~

?J



245 Unlawfully j:aking from a Mint any I'Ditto
coining instrument.

246 IFraudulently diminishing the weight IDitto
or altering the composition of any
Coin.

\047 IFraudulently diminishing the weight IDitto
or altering the composition of the
Queen's Coin.

248 I Altering appearance of any. Coin IDitto
with intent that it shall pass as a
Coin of a different description.

2491 Altering appearance of the Queen's

I

Coin with intent that it shall pass
as a Coin of a different description.

250, Delivery to another of Coin possessed
.with the knowledge that it is altered.

2511 Delivery of Queen's Coin possessed IDitto
with the knowledge that it is altered.

Ditto

Ditto

252 IPossession of altered' Coin by a person IDitto
who knew it to be altered when he
became possessed thereof.

253 IPossession of Queen's Coin by a per- IDitto
son who knew it to be altered when
he became possessed thereof.

... I Ditto

Ditto

...I Ditto

... I Ditto

...I Ditto

... I Ditto

... I Ditto

... I Ditto

... I Ditto

... I Ditto

... I Ditto

... I Ditto

... I Ditto

"

...I Ditto

... I Ditto

...I Ditto

..., Ditto

...I Ditto

~ ,,~

'. Ditto .,,;"I Ditto. 0
CO>
~

Im)r~onment of either de.
I

Court of Ses.

scription for 3 years and fine. si.onroPMa.
gIstrate of
the lstclass.

... I Imprisonm~nt of either de.! Ditto.
scription for 7 years and fine.

-
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... IImprisonment of either de- IDitto.
scription for 3 years and fine.
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...I Imprisonment of either de- IDitto.
scription for 7 years and fine.

... I Imprisonment of either de. IDitto.
scription for 5 years and fine.

... I Imprisonment, of either de- IDitto.
scription for 10 years and fine.

... I Imprisonment of either de- IDitto.
scription for 3 years and fine.

... I Imprisonment of either de. IDitto.
scription for 5 years and fine.
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CHAPTER XII.-OFFENCES RELATING TO COIN AND GOVERNMENT STAMPS.-(Continued.)

1 2

~
gw

OFFENCE.

Whether the Po-
lice may arrest
without war-
rant or not.

3 4

Whether a war-
rant or a sum-
mons shall ordi-
narily issue in
the first in-
stance.

254 IDelivery to another of coin ,as ge-

I

May arrest IWarrant
nuine, which, when first possessed, without war-
the deliverer did not know to be rant.
altered.

255 Counterfeiting a Government stamp... IDitto

256

257 Making, buying, or selling instrument
for the purpose of counterfeiting a
Government stamp.

Sale of counterfeit Government stamp.
!

Ditto

Hftving possession of a counterfeit, Ditto
Government stamp.

258

259

,

5 6 7

Bv what Court
. triable.

Magistrate of
the 1st or
2nd class.

... I Ditto ...I Bailable ... IImprisonment of either de-
I

'Court of Ses-
scription for 10 years and fine. sion.

... I Ditto

...I Ditto

...

I

Ditto

... Ditto

Whether bail-
able or not.

Punishment under the Indian
Penal Code.

...
\

Not bailable
I

Imprisonment of either de-
scription for 2 ,years, or fine
of ten times the value of the
coin.

<j IDitto ... I Imprisonment of either de- IDitto.
scription for 7 years and fine.

... I Ditto ...I Ditto ... ...

Having possession of an instrument IDitto
or material for the purpose of
counterfeiting a Government stamp. I ,

\ "Dltt<'r

...

I

Ditto

... Ditto

"'

1

Ditto

'" Ditto

... ...

... ...

... I Ditto.

"'

1

Ditto.

.., CourtofSes-
sion, or, Ma-
gistrate of 1

~he 1st class,!

I
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260 IUsing a,sg,~nuinea Governme~t stampiDitto
known to be counterfeit. '

2'1 Effacing any writing from a substance
bearing a Government stamp, or
removing from a document a stamp
used for it with intent to cause
wrongful loss to Government.

Using a Government stamp known to
have been before used.

Ditto

262 Ditto

263 Erasure of mark denoting that stamp IDitto
has been used. .

...] Imprisonment of either de..'tDitto.
scription for 7 years, or fine,

\.0\ both. '
... I Imprisonment of either de- IDitto.

scription for 3 years, or fine,
or both.

'.. I Imprisonm~nt of either de-
scription for 2 years, or fine,
or both.

,.. I Imprisonment of either de-
scription for 3 years, or fine,
or both.

Magte. of the
1st or 2nd
class.

Court ofSes-
sion, or Ma-
gistrate of
the 1st class.
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CHAPTER XIII.-OFFENCES RELATING TO WEIGHTS AND MEASURES.

264 'I Fraudulent use of false instrument for
I

Shall not arrest ISummons
weighing. without war-

rant.

... I Bailable ,.. IImprisonment of either descrip-
,

I Magte. of the
tion for 1 year, or fine, or both. 1st or 2nd

class.

... I Ditto.
265 Fraudulent use of false weight or IDitto

measure.

266 IBeing in possession of false weights
or measures Jor fraudulent use.

267 IMaking or selling false weights or
measlu'es for fraudulent use.

Ditto

Ditto

... I Ditto.

... I Ditto.
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... I Ditto '" Ditto

,.. Ditto ... Ditto

I

...1 Ditto ... IDitto

... , Ditto ...IDitto

... I Ditto ... Ditto ... Ditto

... I Ditto ... Ditto ... Ditto ...

... I Ditto ... Ditto ... Ditto
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CHAPTER XIV.-OFFENCES AFFECTING THE PUBLIC HEALTH, SAFETY, CONVENIENCE, DECENCY, AND
MORALS.

I>
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1 2 3 4 5 6 7

Whether a war-
Whether the Po- rant or a SUrn-

" . 'OFFENCE. lice may arrest monsshal ordi- Whether hail- Punishment under the Indian By wlJat Court
.S without war- .narily Issue in able or not. Penal Code. triable.
<0 rant or not. the first in-'" stance.rn.

.269 'I Negligently doing any act known to May arrest Summons ... Bailable ... Imprisonment of either de- l\1agte. of the
. be likely to spread infection of any without war- scription for 6 months, or fine, 1st or 2nd

disease dangerous to life. rant. or both. class.

270 Malignantly doing any act known to Ditto ... Ditto ... Ditto ... Imprisonment of either de- Ditto.
be likely to spread infection of any scription for 2 years, or fine,
disease dangerous to life. or both. '.

271 Knowingly disobeying any quarantine Shallnotarrest Ditto ... Ditto ... Imprisonment of either de- Ditto.
rule.

j[ut war-
scription for 6 monthst or fine,

r n. or both..
r

272 Adulterating food or drink for man, Ditto ... Ditto ... Ditto ... Imprisonmentof either de- Ditto.
intendedfor sale,soas to makethe

.
scription for 6 months, or

same noxiOUS. fine of 1,000rupees, or both.
273 Selling any food or drink as food and Ditto ... Ditto ... Ditto ... Ditto ... ... ... Ditto.
f drink for man, knowing the same to

I
I

be noxious. .. "

1

.
I

'..i. ,
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274 ,IAdulterating. any drug or medical
I

' Ditto-

preparation int~nded for sale S6 ,liS ,

to lessen its efficacy, or to change
., its operation, or to make it noxious.

t'
... ,I Ditto

275 Offering for sale or issuing from a IDitto
dispensary any drug or medical
preparation known to have been
adulterated.

... , Ditto

276 IKnowingly selling or issuing from a IDitto
dispensary any drug or medical
preparation as a different drug or
medical preparation.

... I Ditto

277 IDefiling the water of a public spring I May IIrrest IDittoor reservoir. without war-
ran14

278 IMakingatmospherenoxious to health I Shall not arrest IDitto
without war-
rant.

279 IDriving or riding on a public way so May arrest IDitto
rashly or negligently as to endanger' without war-
human life, &c.. . rant.

280 INavigating any vessel so rashly or IDitto
negligently as to endanger human
life, &c. '

... , Ditto

281 Exhibition of It false light, mark, or IDitto
buoy: --

... , Warrant

,(.,

...,Ditto

... ,Ditto

... , Ditto

... ,Ditto

... , Ditto

... , Ditto

... IDitto

n' , Ditto,

... ,Ditto .. ..,j ~itto.
""t....

~\

... I Ditto ... I Ditt~.

... I Ditto Ditto.

Imprisonment of either de-
I

Any Magis-
scription for 3 months, or fine trate.'
of 500 rupees, or both.

Fine of 500'rupees ... I Ditto.

...,Imprisonment of either de- IDitto.
scription for 6 months, or fine
of 1,000 rupees, or both~

..., Ditto ... I Magistrate of
'the 1st or
2nd' class.

... I Imprisonment of either de-
,

'court ~f Ses-
scription for 7 years, or fine or sion.
both.
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CHAPTER XIV.-OFFENCES AFFECTING THE PUBLIC HEALTH, SAFETY, CONVENIENCE DECENCY, AND
MORALS.-( Continued.)

.

1 2 3

,,;
.8
<;;'"w

OFFENCE.
Whether the Po-

lice may arrest
without war-
rant or not.

4

Whether a war-
rant or a sum-
mons shall ordi-
narily issue in
the first in-
stanee.

Whether bail-
able or not.

282

/

conve

.

Ying for hire any person by

I

May arrest ISummons
' water in a vessel in such a state, or withont war-

so loaded, as to endanger his life. rant.

283 ICausing danger, obstruction, or injury I Ditto'
in any public way or line of navi-

. gation.

284 IDealing with any poisonous substance
so as to endanger human life, &c.

Shall not arrest
without war-
ran,L,\ "

May' arrest
without war-
rant.

285 Dealing with fire or any combustible
matter so as to endanger human
life, &c.

So dealing with any explosive sub-
stance.

Ditto286

287 So dealing with any machinery ... IShall not arrest IDitto
.' withoutwar-

rant.

... I Ditto

,{

5 6 7

By what Court
triable.
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... I Bailable ... IImprisonment of either de-

I

Magistrate of
scription for 6 months, or fine the 1st or
of 1,000 rupees, or both. 2nd class.

... I Ditto ... I Ditto

Ditto ... I Ditto
"

Ditto ... I Ditto

... I Ditto' ... I Ditto

Punishment under the Indian
Penal Code.

... I Fine of 200 rupees

... I Imprisonment of either de-
scription for 6 months, or fine
of 1,000 rupees, or both.

... I Ditto... ...

... I Imprisonment of either de-
scription for 6 months, or fine
of 1,000 rupees, or both.

.., I Ditto ...; ....

... I Ditto.

Ditto.

... I Any Magis-
trate.

Ditto.

,

Magistrate of
the 1st or. I 2nd class.

.,
~
~
~



288 A person o~itting to guard against I Ditto
probable danger to human life by
the fall of any building, over which
he has a right entitling him to pull
it down or repair it.

A person omitting to take order with
any animal in his possession, so as
to guard against danger to human
life, or of grievous hurt from such
auimal.

289

290 Committing a public nuisance

...I Ditto ... I Ditto

May arrest IDitto
without war-
rant.

.., I Ditto

...I Shall not arrest IDitto
without war-
rant.

... I Ditto

291 Continuance of nuisance after injunc-
I

May arrest IDitto
tion to discontinue. without war-

rant.

... , Ditto

292 Sale, &c., of obscene books, &c. ... I Ditto Warrant '" , Ditto

---

... I Ditto

'-\

... , Ditto

... I Fine of 200 rupees

pitto.

Any Magis-
trate.

Ditto.
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Simple imprisonment for 6
1

Magistrate of
months, or fine, or both. the 1st or

2nd class.

... I Imprisonment of either de-
scription for 3 months, or fine,
or both.

Ditto

... , Ditto

Ditto.

Ditto.

Ditto.

... I Imprisonment of either de-
I

Any Magis-
, scription for 6 months,or fine, trate.

or both.

Fine of 1,000 rupees

..

Ditto.
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293 IHaving in possession obscene book. IDitto ... IDitto ." IDitto
&c., for sale or exhibition.

294 Obscene songs ... ... ".

Ditto ...1 Ditto ...1 Ditto294A Keeping lottery office ... ... Shall not arrest Summons '" Ditto
01 without war--T

rant.
I

Publishing.proposals relating to lot- Ditto .. IDitto ... IDitto
teries.
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CHAPTER XV.-OFFENCES RELATING TO RELIGION.

1 2
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OFFENCE.

295 Destroying, damaging, or defiling a
place of worship or sacred object
with intent to insult the religion of
any class of persons.

Causing a disturbance to an assembly
engaged in religious worship.

296

297 Trespassing in a place of worship or
sepulture, disturbing funeral with
intention to wound the feelings or
to insult the religion of any person,
or offering indignity tQ a human
corpse.

298 Uttering any word or making any
sound in the hearing, or making
any gesture, or placing any oblect
in the sight of any person, with in-
tention to wound his religious feel-
ing.

\

3

Whether the Po-
lice may arrest
without war-
rant or not.

4

Whether a war-
rant or a sum-
mons shall ordi-
narily issue in
the first in-
stance.

5 6

By what Court
triable.
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Whether bail-
able or not.

Punishment under the Indian
Penal Code.
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May arrest I Summons
without war-
rant.

... I Bailable .../ Imp~is~nment of either de-

!

Magistrate of
- SCl'IptlOnfor 2 years, or fine, the 1st or

or both. 2nd class.

Ditto

Ditto\,

Shall not arrest IDitto
without war-
rant.

... , Ditto

... , Ditto

-

...I Ditto ...I Imprisonment of either de-
scription for 1 year, or fine,
or both.

... r Ditto ... I Ditto . ......

... IDitto ... IDitto ." ...

Ditto.

... Ditto.

... Ditto.
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CHAPTER XVI.-OFFENCES AFFECTING THE HUMAN BODY ,

Offences affectinff.Life. ,\
302 IMurder ...I May arrest IWarrant

without war-
rant.

... I Not bailable IDeath, transportation for life,
I

Court of Ses-
and fine. sion.

... ...

303 IMurder by a person under sentence IDitto
of transportation for life.

... I Ditto ...I Ditto ... I Death ... ...I Ditto....

304 I Culpable homicide not amounting to IDitto
murder if act by which the death
is caused is done with intention of
causing death, &c.

If act is donewith knowledgethat it I Ditto
is likely to cause death, but without
any intentionto causedeath,&c. '

...I Ditto ... I Ditto ...I Transportation for life, or im- IDitto.
prisonment of either descrip-
tion for 10 years, and fine.

... IDitto ,.. I Ditto ... I Imprisonment of either de- IDitto.
scription for 10 years, or fine,
or both.

304AICausing death by rash or negligent IDitto
act.

.
... I Bailable ... IImprisonment of either de-

!

Court of Ses-
scription for 2 years, or fine, sion, or Ma-. I I or both. gistrate of

thelstcIass.

... I Ditto

305 IAbetment ohuicide committed by a I Ditto
child, or insane ()r delirious person,
or an idiot, ora person hitoxicated.

... I Ditto ... ...I Not bailable IDeath, or transportation for

I

' Court of Ses-
life, or imprisonment for 10 sion.
years, and fine.
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CHAPTER XVI.-OFFENCES AFFECTING THE HUMAN BODY.-(Continued.)

Offences affecting Life.-(Continued.)

1 2 7

=
.S
13'"rn

OFFENCE.
Whether the Po-

lice may' arrest
without' war-
raut or not.

3 4

. Whether a war-
rant or a snm-
mons shall ordi-
narily issue in
the first in-
stance.

306 Abetting the commission of suicide... I,May arrest IWarrant
without war-
rant.

307 IAttempt to murder ... I Ditto

If such act cause hurt to any person IDitto

308
Attempt to commit culpable homicide. IDit~\.

If such act cause hurt to any person. IDitto

309 Attempt to commit suicide ... I Ditto

... IDitto
Ditto

...I Ditto

... I Ditto

...I Ditto

Whether bail-
able or not

5 6

Pnnishment under the Indian
Penal Code..

By what Court
triable. w
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... I Not bailable IImprisonment of either de-
!

Court of Ses) ,

scription for 10 years, and fine., sion.

... I Ditto
I

Ditto

... I Ditto ." I Ditto.

Transportation for life, or as IDitto.
above.

... I Bailable .-. IImprisonment Of either de- IDitto.
. scription for 3 years, or fine,

or both.

... I Ditto

... I Ditto

... I Imprisonment of either de- IDitto.
scription for 7 years, or fine,
or both.

... ISimple imprisonment for 1
I

MagijJtrate of
year, and fine. 'the l'itt or

2nd class.
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3]] -r Being a thug "'1 Ditto ..., Ditto

"'

1

-Not bailable

I

" Transportation for life and fine..

\

,Cq~rt of Ses-
I

~
\.

awn. <j
\ "

" " "" " I .:...
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Of the causing of Miscarriage; of Injuries to unborn Children; of the E:xposureof Infants; and of the Concealmentof Births.

3121 Causing miscarriage

....
CD
't
I:.:>

W

... I Shall not arrest IWarrant
without war--
rant.

... IBailable ... IImprisonment of either de-
!

Court ofSes-
scription for 3 years, or fine, sion.
or both.

If the woman be quick with child ... IDitto

3]3 Causing miscarriage without woman's IDitto
consent.

314 I Death caused by. an act done with IDitto
intent to cause miscarriage.

If act done without woman's consent.1I Ditto

315 IAct done with intent to prevent a IDitto
child" being born alive, or to cause
it to die after its birth.

3]6 CausingclE!!Lthof a quick unborn child IDitto
by an act amounting to culpable
homicide.

... I Imprisonment of either de- IDitto.
scription for 7 years, and fine.

... I Not bailable ITransportation for life, or im- I DittO'
prisonment of eit!ler descrip-
tion for 10 years, and fine.

... IDitto ... IDitto

... I Ditto

... IImprisonment of either de- IDitto.
scription for 10 years, and
fine,

.., I Transportation' for life, or as IDitto.
above.

... I Imprisonment of either de- IDitto.
scription for 10 years, or fine,
or both.

... I Imprisonment of either de- IDitto.
scription for 10 years, apd
fine.

.
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... I Ditto ... Pitto

... Ditto ... Ditto

... Ditto ... Ditto

\
... I Ditto ... IDitto



---,

- CHAPTER XVI.-OFFENCES AFFECTING THE HUMAN BODY.-(Continued.) "

IOf thecausingof Miscarriage; of Injuries to unborn Children; of the Exposure of Infants; andof the Concealmentof Births.-(Continued.) ,

Of Hurt.

323 I,Voluntsrily causing hurt Shall not arrest ISummons
without war-
rant.

Bailable Imprisonment of either de-
!

Any Magis-
scription for 1 year, or fine trate.
of 1,000 rupees, or both.

~.

~.
c:>

j
'".. 00

~;:t

"'"
~
00

f

U1

~"
~
t;:I
ts:
t;1
0
0
d
Z
Q
t"
>
0
1-3
!"Il

, ,
~
!:'""
~

1 2 3 4 5 6 7

Whether a war-
Whether the Po- rant or a sum-

.
OFFENCE. lice may arrest monsshallordi- Whether bail- Punishment under the Indian By what Court

without war- naHly issue in able or not. Penal Code. triable.
C3 . rant or not. the first in-
'" stance.112

317 Exposure of a child under 12 years May arrest Warrant' ... Bailable ... Imprisonment of either de- Court of Ses-
of age by parent or person having without war- scription for 7 years, or fine, sion.
care of it with intention of wholly rant. or both.
abandoning it..

318 Concealment of birth by secret dis- Ditto ... Ditto ... Ditto ... Imprisonment of either de- Court of Ses-
posalof deadbody. scriptionfor 2 years;or fine, sion, or Ma-

or both. gistrate ' of
the 1st or

\, I

2nd class.



324 Voluntarily causing hurt by danger-
!

May
.

arrest I Ditto
ous weapons or means. without war-

rant.

325 Voluntarily causing grievous hurt.

326 I'Voluntarily causing grievous hurt by IDitto
dangerous weapons or means.

327 Voluntarily causing hurt to extort
property or a valuable security, or
to constrain to do an illegal act
which may facilitate the commis-
sion of an offence.

328
)

Administering stupefying drug with 1Ditto
intent to cause hurt.

329 Voluntarily causing grievous hurt to
extort property or a valuable secu-
rity, or to constrain to do an illegal
act which may facilitate the com-
mission of an offep.ce.

330 I Voluntarily causing ,hurt to extort IDitto
confession ~ or information,- or to

I compel restoration of property, &c...

Ditto

Ditto

Ditto

... I Ditto

... I Ditto

... , Warrant

... I Ditto

... , Ditto

...,Ditto

... , Ditto

..., Ditto

... , Not bailable I Transportation for life, or im- Court of Ses-
prisonment of either de- sion, or Ma-
scription for 10 years, and gistrate' of
fine. . the lstclass.

... , Ditto

... IDitto

... , Ditto

... ,Ditto.
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Imprisonment of either de-
I

Court of Ses-
scription for 10 years, and sion.
fine.

~

Ditto.

... ,Bailable ... I Imprisonment of either de- IDitto.
scription for 7 years, and fine.

... IDitto

Transportation for life, or im-
prisonment of either de-
scription for 10 years, and
fine."
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... I ImprIsonment of either de-
CO1¥'tof sea-I

z
scription for 3 years, or fine, sion, or Ma-

0
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or t\
gistrateofl

-
the 1st or _<.10

2nd class. -
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Imprisonment of either de- IDitto. I
":>

.:...

scription for 7 years, and fine.



.;J

.
CHAPTER XVI.-OFFENCES AFFECTING THE HUMAN BODY.-(Continued;)

1 2
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OFFENCE.

Whether the Po-
lice may arrest
without war-
rant or not.

Of Hurt.-{Continued.)

8 54

Whether a war-
rant or a sum-
monsshallordi-
narily issue in
the first in-
stance.

Whether bail-
able or not.

331 IVoluntarily causing grievous hurt to

I

May arrest IWarrant
extort confession or information, or without war-
to compel restoration of property, rant.
&c.

332 IVoluntarily causing hurt to deter IDitto
public servant from his duty.

.
333 IVoluntarily causing grievous hurt to IDitto'

deter public servaqt from his duty.

\\

334 IVoluntarily causing hurt on grave IDitto
and sudden provocation, not intend-
ing to hurt any other .than the per-
son who gave th~ provocation.

)

6

Punishment under the Indian
Penal Code.
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...I Not bailable IImprisonment of either de-
/

Court of Ses-
scription for 10 years, and sion.
tine.

... I Dittd ... I Bailable ...IImprisonment of either de-

!

Court of Ses-
scription for 3 years, or fine, sion, or Ma-
or both. gistrate of

the Istclass.

... I Ditto. ... I Not bailable I bnprisonm!Jnt of either de-
,

Court of Ses-
scription for 10 years, and sion,
fine.

... I Summons ... IBailable ... Imprisonment of either de- /Any Magis-
scription for 1 month, or fine trate.

of liOOrupees, or both. I ,',
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335

1

Causing grievou$hurt on grave and I DitM
, $udden provocation, not intending'

I

to hurt any other than the per$on
: who gave the provocation.

336 IDoing any act which endanger$ IDitto
human life or the per$onal safety
of others.

I

337 ICau$ing hurt by an a~t which endan- IDitto'
ger$ human life, &c.

338 ICausing grievou$ hurt by an act IDitto
which endanger$ human life, &c.

... IDitto

... I Ditto

... , Ditto

... I Ditto

Ditto

.. ; Ditto

Ditto

..I Ditto

... I Imprisonment of either de-
$cription for 3 months, or fine
of 250 rupees, or both.

Imprisonment of either de- Magi$trate of
$cription for 6 months, or fine the 1st or
of bOOrupees, or both. 2nd class.

'J

... I Imprisonment of either de-
$cription for 4 years, or fine

0( \000 rupeeI', or both.

..

Court of Se$-
~ion, or Ma-
gistrate of
the 1st or
2nd class.

Any Magis-
trate.
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...I Imprisonment of either de-\ Ditto.
scription for 2 years, or fine

I

of 1,OOO,rupee$, or both.

Of wrongful Restraint and wrongful Confinement.

341 Wrongfully restraining any person ...IMay., arrest ISummons
, withoutwar-

rant,

.. I Bailablelt...1 Simple imprisonment for 1
1

Any Magi$-
month, or fine of 500rupees, trate.
or both.

342 I Wrongfully confining any per$on

!
01

00 343
I

\j

...I Ditto

Wrongfullyconfining for three or '

I

Ditto
more dayI'.

'" , Ditto

... I Ditto

...I Ditto
/'

...I Ditto

...I Imprisonment of either de- IMagi$trate of
scription' for 1 year, or fine

I

the 1st or
of 1,000 rupees, or both. 2nd clas$.

... I Imprisonment of either de- IDitto.
$cription for 2 year$, or fine,
or both.
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CHAPTER XVI.-OFFENCES AFFECTING THE HUMAN BODY.-{ Continued.)
,

Of wrongful Restraint and wrongful Confinement.-(Continued.)

-

2 3 7

1 I Whether the Po-
lice may arrest
without war-
rant or not.

d
oS
~'"
rn.

OFFENCE,

4

Whether a war-
rant or a sum-
mons shall ordi-
narily issue in
the first in-
stanc£>o

344/ Wrongfully confining for ten or more IMay arrest ISummons
days. ,-I without war-

rant.

345 IKeep

,

ing any person in wrongful con-

I

Shall not arrest IDitto
finement,knowingthat a writ has V{i$outwar-
beenissuedfor hisJiberation. rdn~

~

346 IWrongful confinementin secret ... I May arrest IDitto
withoutwar.
rant.

347 IWrongful confinement for the purpose IDitto
of extortingproperty,or'constrain-
ing to an illegalact, &c.

... I Ditto , /... IDitto

5 6

Whether bail-
able or not.

Punishment under the Indian
Penal Code.

... I Bailable ... IImprisonment of either de-
scription for 3 years, and fine.

... I Ditto

By what Com
triable.

Court of Ses-
sion, or Ma-
gistrate of
the 1st or
2nd class.

." I Imprisonmentof either de- 'Ditto.
scription for 2 years, in addi-
tion 'to imprisonment under
any other section.

.. Ditto ...... I Ditto ... .. Ditto.

... I Imprisonment of either de- IDitto.
scription for 3 years, and fille.
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348 IWrongful confinement for the purpose I Ditto
of extorting confession or informa-
tion, or of compelling restoration' .
of property, &c.

... IDitto ... I Ditto

----

... IDitto

"\
...i Court ofSes-

sion,or Ma-
gistrate of
the 1st class.

Of Criminal Force and Assault.

354 I Assault or use of criminal force to a.1 Ditto
woman with intent to outrage her
modesty.

... , Ditto

355 Assault or criminal force with intent

I

Shall not arrest ISummons

to dishonor a-person otherwise than without war-
on grave and sudden provocation. rant.

Assault or criminal- force in attempt I May arrest IWarrant
to commit theft of property worn or

I

without war-
carried by a person. rant.

356

357 Assault or llse- of criminal force in IDitto
attempt wroJ]~fu1lyto confine a
person. .

...I Ditto

...I Bailable... I Imprisonment of either de-
'

Any' Magis-
scription for 3 months, or fine trate.
of 500 rupees, or both.

... ,Ditto

... , Ditto!

... , Ditto

... I Imprisonment, of either de-

j

Magistrate of
scription for 2 years, or fine, the 1st or
or both. 2nd class.

,.. I Ditto

... , Ditto

... I Not bailable IDitto

... I Ditto.

... I Ditto.

... I Any Magis-
trate.

... I BailaMa '" IImprisonment of either de- IDitto.
scription for 1 year, or fine
of 1,000 rupees, or both.
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352 IAssault or use of criminal force other-\ Shallnot arrest ISummonswise than on grave provocation. without war-
rant.

I

353 I Assault or use of criminal force to I May arrest I Warrant
deter a public servant from dis- without war-
charge of his duty. rant.
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CHAPTER XVI.-OFFENCES AFFECTING THE HUMAN BODY.-( Continued.)

Of Criminal Force and Assault.-(Continued.) .

Of Kidnapping, Forcible Abduction, Slavery, and fO1'ced Labour.,

363 Kidnapping .., I May arrest IWarrant
wi'1;~utwar-
rant.

... I Not bailable IImprisonment of either de-
scription for 7 years, and fine.

Court of Ses-
sion, or Ma-
gistrate of
the 1st class.

Court of Ses-
sion.

364 IKidnapping or abdlicting in order to IDitto
murder \ .

.365 I~idnapPing or abducting Wi~

1

in~ent IDitto
secretly and wrongfully to confine
a person. \

Ditto Transportation for life, or. ri-
gorous imprisonment ,for 10
years, and fine.

... [Imprisonment of either de-
scription for 7, years, and
fine.

Ditto.

... I Ditto

...I Ditto ...I Ditto
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1 2 3 4 5 6 7

Whether a war-
Whether the'Po- I rant or a sum-

<:1 OFFENCE. lice may arrest mons shall ordi- Whether bail- Punishment under the Indian By what Court

.S without war- narily Issue in able or not. Penal Code. triable.
rant or not, the first iu-

" stance,rn

358 Assault or use of criminal force on Shall not arrest Summons .,. Bailable ... Simple Imprisonment for 1 Any Magis-
grave and sudden provocation. without war- month, or fine of 200 rupees, trate.

rant. . or both.
,



366

I

Kidnapping or abducting a woman to 1Ditto
compel her marriage or to cause
her defilement, &c.

369 IKidnapping or abducting a child with IDitto
intent to take property from the
person-of such child.

.. I Ditto

... I Ditto

370 IBuying or disposing of-any person as
I

Shall not arrest I Ditto
a slave. without war-

rant.

371 Habitual dealing in slaves ...

372 ISeJIing or letting to hire a minor foI'l Ditto
the purpose of prostitution.

-

373 IBuying or obtaining possession of a IDitto
minor for-the same purpose.

... I May arrest IDitto
without war-
rant.

... I Ditto

... I Ditto

...I Ditto

... I Ditto

... I Punishment for kidnapping or IDitto.
abduction.

.. I Imprisonment of either de- IDitto.
scription for 7 years, and
fine.

... I Bailable ... IDitto ...I Ditto.

Not bailable ITransportation for life, or im- IDitto.
prisonment of either descrip-
tion for 10 years, and fine.

... IDitto
/

... I Ditto

...I Imprisonment of either de-

!

Court ofSes-
scription for 10 years, and sion,orMR-
fine. - gistrate of

the lstclass.
t.

... I Ditta
.. ...I Ditto.
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367 IKidnappin or abducting in order to IDitto
subject a person to grievous hurt,
slavery, &c.

\ 368 iConcealing or keeping in confinement I Ditto
a kidnapped person. .

... I Ditto ... IDitto ... IImprisonment of either de- IDitto.
scription for 10 years, and '

... IDitto
fi\

... I Ditto ... IDitto ... ... ... IDitto.


